| TEM NO 91 REG STRAR' S COURT NO. 1 SECTION Xl I A

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR B. SUDHEENDRA KUNMAR

Petition(s) for Special Leave to Appeal (Civil) No(s).7298/2006

(From the judgenent and order dated 14/07/2004 in AN No. 1222/1997 of The

H GH COURT OF A. P AT HYDERABAD)

THE LAND ACQUI SI TI ON OFFI CER & TAHSI LDAR Petitioner(s)
VERSUS
C. GOPAL REDDY(DEAD) BY LRS. & ORS. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP,c/delay in refiling SLP and prayer for interim

relief and office report )

Date: 30/11/2006 This Petition was called on for hearing today.

For Petitioner(s) M. Rahul Shukla, Adv.

M. T. V. George, Adv.

For Respondent (s)

M. Anil Kumar Tandal e, Adv.

UPON hearing counsel the Court nade the foll ow ng



ORDER

The petitioner shall take fresh steps within four weeks to send notice to the

unserved respondent No.2 by registered post A D.

Dasti in addition, is also permtted, as prayed for.

File affidavit with proof of service within four weeks.

Li st again on 19.12007.

( B. SUDHEENDRA KUNAR)

Regi strar

sk



